Sandeep Kumar Jain Office: 24 Ka 1, Jyoti Nagar, Jaipur-302005

Insolvency Professional Rajasthan, India
1P Registration Number: Telephone: 0141- 2740924
IBBI/IPA-002/IP-N00174/2017-18/10446 Mobile: +91 98280 50920

Email: sandeepjaincs@gmail.com
www.armsandassociates.com

To,

The Insolvency and Bankruptcy Board of India

7111 Floor, Mayur Bhawan,

Shankar Market, Connaught Circus,

New Delhi-110001

InRef:  R.N.C. Cotton Mills Private Limited (CIN: U17111RJ1990PTC005412)
Subject: Intimation regarding initiation of voluntary liquidation of R.N.C. Cotton Mills Private
Limited (“Company”)

Respected Sir/ Ma’am,

It is respectfully submitted that the shareholders of the Company at its meeting held on May 27,
2022 have decided to:

1. Voluntarily liquidate the Company as per relevant provisions of the Insolvency and
Bankruptcy Code, 2016 read with Insolvency and Bankruptcy Board of India (Voluntary

Liquidation Process) Regulations, 2017; and
2. Appoint Mr. Sandeep Kumar Jain, Insolvency Professional (IP Registration Number -
IBBI/IPA-002/1P-N00174/201718-10446), as a Liquidator of the Company.

In reference to above the Public Announcement in Form A as specified in Regulation 14 of the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 has
been made on Monday, May 30, 2022 in The Indian Express (English) and Jansatta (Regional
Language) Newspaper with wide circulation at the location of the Registered Office of the Company.

We request you to kindly take the above intimation on record.

Thanking You,

¥
Yours Sincerely, R

1B8L/TP Sandeep Kumar Jain
1P-N00174/ IBBL{IPA-002/IP-N00174/201718-10446
2017-18/10446 Liquidator

Dated: May 30, 2022
Place: Jaipur

encl:

1. Copy of Newspaper Advertisement

2. Certified True Copy of Resolution passed by the members of the company
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FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

OR THE ATTENTION OF THE STAKEHOLDERS OF

R.N.C. COTTON MILLS PRIVATE LIMITED

a
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Address, | Nagar, Jaipur-302005, Rajasthan
Email: cssandeep@armsandassociates.com
' Tel No.: +91-9828050920
' Registration Number of the Liquidator:

' IBBI/IPA-002/1P-N00174/201718-10446

' Last Date for Submission of Claims | Saturday, June 25, 2022
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Notice is hereby giver that the R.N.C. Cotton Mills Private Limited has commenced Voluntary

Liquidation on Friday May 27,2022

The stakeholders of R.N.C. Cotton Mills Private Limited are hereby called upon to submit a proof of
their claims, on or before Saturday, June 25, 2022, to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

ract penalties.
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Dated: May 30, 2022 — Sande€pKumar Jain
Liquidator
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RAJASTHAN

In Tiwari’s RS nomination, a
message to former CM Raje

Signals party high command keen on having a ‘yes man’ as Chief Minister

HAMZA KHAN
JAIPUR,MAY 29

The BJP on Sunday declared for-
mer MLA Ghanshyam Tiwari as
its Rajya Sabha candidate from
Rajasthan, as per an official state-
mentissued by the party Sunday.

Once considered among
Rajasthan BJP’s tallest leaders,
Tiwari, now around 75 yearsold,
had last made news in
December 2020 when he re-
joined the BJP. However, his RSS
roots and his opposition to for-
mer CM Vasundhara Raje seem
to have worked in his favour.

Talking to The Indian Express,
Tiwari said: “l am grateful and in-
debted to the party’s central
leadership for its decision. I
would like to thank them and
will try to fulfil their expecta-
tions.”

Asix-time MLA and a former
minister in Rajasthan BJP gov-
ernment, including under Raje,
Tiwari’s differences with Raje
worsened during her tenure as
the CM between 2013 and 2018.

Before the 2013 Assembly
elections, Tiwari, along with
Gulab Chand Kataria, Ramdas
Agarwal and other senior lead-
ers, had openly opposed Raje’s
candidature for chief minister-
ship. After the BJP won a land-
slide mandate under Raje’s lead-
ership — first in the Assembly
elections and later in the Lok
Sabha polls — Tiwari was side-
lined by the state leadership.

Tiwari then left the BJP in
2018 over differences with Raje
and launched his own outfit
Bharat Vahini Party (BVP),ahead
of the Assembly elections, but the
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Fromer MLA Ghanshyam Tiwari’s RSS roots and his opposition
to former Chief Minister Vasundhara Raje seem to have
worked in his favour. Express File

BVP failed to win even a single
seat. From winning the Sanganer
Assembly seat with the highest
margin in the state in 2013 as a
BJP candidate, Tiwari ended up
forfeiting his deposit in 2018.

Asked about his years as a
castaway and the outfit he
floated, he said Sunday: “All that
is old now, I have forgotten the
party (BVP)and all that.”

Thenin March 2019, ahead of
the Lok Sabha polls, Tiwari
joined the Congress in the pres-
ence of Rahul Gandhi, but left the
party and joined BJP again in
December 2020. By then, Satish
Poonia, who represented the
party's central leadership, was
firmly in command of the party's
state unit.

During Raje's tenure as the
CM between 2013 and 2018,
Tiwari often accused her govern-
ment of losing its way. At a show
of strength in December 2015,
under the banner of his outfit
Pandit Deen Dayal Smriti

Face smashed, legs tied
with towel, woman’s
body found in Jaipur

EXPRESS NEWS SERVICE
JAIPUR, MAY 29

THE JAIPUR police have recov-
ered an unidentified body of a
woman whose face was al-
legedly bludgeoned to hide her
identity.

Kalwar police station SHO
Panna Lal, under Jhotwaracircle
inJaipur West, said: “Alocal res-
ident spotted the body near
Machwa village around 10 pm
and informed the police.”

Lal said the woman aged be-
tween 18-20years and heriden-
tity was yet to be ascertained.
“There are two-three major in-

juries on her face and her legs
were tied with a towel,” the
SHO said. “Prima facie it seems
that she was killed elsewhere
and the body was dumped here
after damaging her face, to hide
her identity,” he said.

Following the incident, a
team from the Forensic Science
Laboratory also reached the
spot to collect evidence. The
post-mortem was conducted
Saturday evening.

Based on the SHO’s com-
plaint,an FIR has been lodged at
the Kalwar police station
against unidentified persons
under Section 302 (murder) of
the Indian Penal Code.

Man held with 2.3 kg gold at airport

Jaipur: A man was arrested at the
Jaipur International Airport with
2.3 kggold, concealedinaclothes-
press, upon hisarrival from Muscat
on Sunday, a customs official said.

While scanning his baggage, a

CM asks PM to
appeal for peace
in ‘Mann Ki Baat’

PRESS TRUSTOF INDIA
JAIPUR, MAY 29

RAJASTHAN CHIEF Minister
Ashok Gehlot on Sunday tar-
geted the BJP over incidents of
communal violence and asked
Prime Minister Narendra Modi
to appeal for peace in his 'Mann
KiBaat', shortly before the PM's
monthly broadcast.

"Honourable Prime Minister
Narendra Modi, leaders of all op-
position parties, intellectuals,
journalists, writers and all citi-
zens who want to live a peace-
ful life are asking you to make an
appeal for peace amid an atmos-
phere of tension across the
country in the "Mann Ki Baat"
programme today," Gehlot
tweeted in Hindi.

"Today, there is an atmos-
phere of tension in the entire
country and in the name of reli-
gion, riots are taking place every
day.Insuchasituation, your ap-
pealin the publicwill have an ef-
fect. Please convey that every-
thing can be tolerated except
communalism and violence," he
said in another tweet.

dark object was noticed. When
the passenger denied possess-
ing it, the bag was opened and
the clothes-press whose gold-
made pressure plate covered
with a steel plate was found. PTI

Sansthan, Tiwari asked his sup-
porters to help him return the
“honour” and “pride” of
Rajasthan and to bring the party
in the state on the “right track”.

Employing abundant
metaphors through scriptures,
poetry and anecdotes, Tiwari had
attacked the Raje government for
deviating from what he consid-
ered were BJP’s core ideologies
and beliefs, as manifested in “AB
Vajpayee, Bhairon Singh
Shekhawat” etc.,and which lean
towards its parent body RSS.

In June 2018, with the BJP ob-
serving the 43rd anniversary of
Emergency as a ‘Black Day’,
Tiwari said there was an unde-
clared Emergency in the country
and in Rajasthan and resigned
from the party. Recounting his
days during Emergency, Tiwari
had said that he “went to jail, was
beaten up, and operated while
underground” but “the unde-
clared Emergency at present in
the nation and state was more

dangerous than declared
Emergency”.

In his letter to BJP’s national
president Amit Shah then, Tiwari
wrote: “The present state gov-
ernment, in connivance with
some leaders in Centre, hasbeen
looting the state. Under the lead-
ership of the chief of the state
government, a coterie of some
ministers and officers has only
one aim: to pick the pockets of
the citizens and rob the state’s
resources.”

On his relations with Raje
now, he told The Indian Express:
“My relationship with everyone
is fine now. Sabsey pehle unki aa
gayi thi, kal he (She was the first
one to call [and congratulate]
yesterday [Saturday] itself).”

Tiwari's return to the main-
stream signals the party high
command's intentions for
Rajasthan, where it is said to be
keen on havinga'yes man'as the
CM, as opposed to Raje. Second,
it also indicates that the Sangh,
which has had issues with Raje,
has had its way, since Tiwari has
been a longtime RSS member.

On Saturday, after Tiwari’s
name started doing the rounds
for RS candidature, former state
president of BJP Mahila Morcha,
Madhu Sharma said: “Does the
party hold more value for those
who had left the party? Because
the situation is such that those
who are impartially performing
their duties for the party are not
being appreciated as much as
those who had left the party.”

With Rajasthan having four
Rajya Sabha vacancies, the
Congress and the BJP have suf-
ficient numbers to elect two
and one RS MP, respectively.

Newborn found floating in Jaipur well day
after bodies of 3 sisters, 2 kids recovered

EXPRESS NEWS SERVICE
JAIPUR, MAY 29

A DAY after the bodies of three
sisters and their two children
were found inside a well in
Jaipur district’s Duduy, the body
of anewborn was found floating
init, said officials on Sunday.

The police said prima facie it
appeared that one of the two
women who were pregnant had
given birth to the baby inside the
well. According to the police, the
body of the newborn was dis-
covered while the well was be-
ing cleaned on Sunday after-
noon.

“We were emptying the wa-
ter from the well in search of the
mobile phones and other be-
longings of the women who
died, when the body of the new-
born was seen floating inside the

been arrested in the case.

“We have arrested the hus-
bands of the three women, their
mother-in-law and sister-in-law
in the case. They have been
booked under various sections,
including 304 B (dowry death)
of the IPC,” the SHO said.

The police said those ar-
rested were Nar Singh Meena,
29, Jagdish Meena, 27, Mukesh
Meena, 25, Santosh Meena, 62
and Meena Devi, 32.

The bodies of the three sis-
ters and their two children
were found inside a well near
Dudu in Jaipur district on
Saturday. According to the fam-
ilymembers, the three women
were married to three brothers
from one family and at the time
of their death, two of the sisters
were pregnant.

The three sisters had gone
missing on the morning of May

25. The parental family of the
women has accused their hus-
bands and in-laws of murdering
them.

The FIR adds that on the
morning of May 25, the

youngest of the three sisters,
Kamlesh, had called up their fa-
ther and told him that they were
being beaten up by their hus-
bands and other relatives and
feared for their lives.

well. It seems that

Mamta Meena, one of

B DOON UNIVERSITY

the two women who Mothrowala Road Kedarpur,
were pregnant, gave PO Defence Colony, Dehradun
birth to the baby in- | [\, 335/R-DU2022 Dated 25 May 2022

side the well,” said
ChetRam, SHO, Dudu
police station.

The police said
five persons, includ-
ing the husbands of
the three sisters, had

Doon University, invites application
from eligible candidates for the post of
Chair Professor in Dr. B.R. Ambedkar
Chair at Doon University. Details can be
downloaded from University website

www.doonuniversity.ac.in. Last date for
applying is 30 June 2022.

Registrar

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

R.N.C.COTTON MILLS PRIVATE LIMITED

1. | Name of Corporate Person

R.N.C. Cotton Mills Private Limited

2. | Date of Incorporation of Corporate
Person

May 11, 1990

ATNA HoAaw [ foRhaes
CONTAINER COPPORATIOQI OF INDIA LTD.
ARG SUHH,

PR Bl
(A Govt. of India Undertaking)
(A Navratna Company)

ICD, Tughlakabad, New Delhi — 110 020
PUBLIC AUCTION/TENDER NOTICE
DISPOSAL OF UNCLEARED/UNCLAIMED IMPORTED CARGO
THROUGH E-AUCTION
Container Corporation of India Ltd. shall be auctioning scrap items, empty damage containers
and unclaimed/uncleared imported cargo landed at the terminals of Area 1 and Area 4 those
containers arrived on or before 31.03.2021 through e-auction on 15.06.2022 & 30.06.2022 on
“AS IS WHERE IS BASIS”. All details along with Terms & Conditions of auction sale &
cargo details will be available on www.concorindia.co.in & www.mstcecommerce.com
w.ef. 01.06.2022 & 20.06.2022. All importers including Government Undertakings/
Departments whose containers/goods are lying unclaimed/uncleared and falling in the said list
uploaded in website at respective terminals, because of any dispute, stay by Court/Tribunal/
others or any such reason may accordingly inform the concerned Executive Director at Area 1
andArea4 CONCOR as well as Commissioner of Customs of the concerned Commissionaires,
and file their objections/claims regarding disposal of such goods within 7 (Seven Days) of
this notice failing which the goods will be auctioned on “AS IS WHERE IS BASIS”
without any further notice. For full details please log on to www.concorindia.co.in &
www.mstcecommerce.com Executive Director, Area 1

FEDBANK FINANCIAL SERVICES LTD. AUCTION NOTICE

This is to inform the public at large, that FEDBANK FINANCIAL SERVICES LTD., has
decided to conduct Auction of Gold ornaments belonging to accounts (mentioned
below) which have become overdue or which have defaults or margin breach
customers. The Auction would be held at respective Branches specified below on
Thursday 09-06-2022 between 10.00 a.m. to 12.00 p.m. This would continue till the
auction process is over.

R j Jaipur 8302468164 FEDGL04800000126 Sikar 1572294009 FEDGL04210000030

3. | Authority under which Corporate
person is in corporated/ registered

Registrar of Companies, Jaipur

4. | Corporate Identity Number/ Limited

Person

Liability Identity Number of Corporate

U17111RJ1990PTC005412

person

5.| Address of the registered office and
principal office (if any) of Corporate

Chak 24 GB Sri Bijay Nagar,
Sriganganagar-335704 Rajasthan

Corporate Person

6.| Liquidation Commencement date of| Friday, May 27, 2022

7.| Name, Address, Email Address,
Telephone Number and the
Registration Number of the
Liquidator

Name: Mr. Sandeep Kumar Jain

Address: 24 Ka 1, Near Vidhan Sabha

Jyoti Nagar, Jaipur-302005, Rajasthan
Email: cssandeep@armsandassociates.com
Tel No.: +91-9828050920

Registration Number of the Liquidator:
IBBI/IPA-002/IP-N00174/201718-10446

8. | Last Date for Submission of Claims

Saturday, June 25, 2022

Notice is hereby given that the R.N.C. Cotton Mills Private Limited has
commenced Voluntary Liquidation on Friday, May 27, 2022

The stakeholders of R.N.C. Cotton Mills Private Limited are hereby called
upon to submit a proof of their claims, on or before Saturday, June 25, 2022,
to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by

post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Sandeep Kumar Jain (Liquidator)
IBBI/IPA-002/IP-N00174/201718-10446

Dated: May 30,2022
Place: Jaipur

Change in Venue or Date, if any will be displayed on our Website www.fedfina.com.
All bidders participating will be intimated subsequently with respect to acceptance or
rejection of bids submitted by them. Customer who want to release their ornaments
shall visit at the base branch wherein the ornaments were pledged by the customer or
contact at the number mentioned above on/or before 08-06-2022 subject to the terms
and condition applicable.

Auction will be conducted at respective branches, in case the auction does not get
completed on the given date due to any reasons, the auction in respect thereto shall be
conducted on subsequent working days at district level branch after displaying the details
on our Website. No further communication shall be issued in this regard.

Dated : 30-05-2022

Place : RAJASTHAN
Utkarsh Small Finance Bank

‘\ Aapki Ummeed Ka Khaata

BEWARE OF IMITATORS / FRAUDSTERS

It has come to our notice that certain fraudsters / criminal elements / imitators are
misrepresenting themselves as representatives of Utkarsh Small Finance Bank and
offering inducements through loans at cheaper rates. They advise members of the
public to deposit processing fees, stamp duty charges and any other charges in a bank
account opened with Utkarsh Small Finance Bank purportedly for this purpose. We
hereby caution members of the public to be aware of any such fake communication /
misrepresentation and desist from entertaining any such proposals / offers. It has also
been observed that these individuals / entities are illegally using the Utkarsh Small
Finance Bank logo (as displayed in the above Header). While the Bank is initiating
necessary legal action against such fraudsters, members of the public are advised not
tofall prey to such misleading offers.

For any assistance / clarification, you may please contact Utkarsh Small Finance
Bank's Customer Care on 18001239878 /1800 208 1788.

Please note that Utkarsh Small Finance Bank will not be liable for any loss suffered by
any of the customers / members of the public on account of the misrepresentation /
acts of such fraudsters / criminal elements.

For, sdl- Authorised Signatory
Fedbank Financial Services Ltd.,

». DHABRIYA
ol GROUP

DHABRIYA POLYWOOD LIMITED

Regd. Office: B-9 D (1), Malviya Industrial Area, Jaipur - 302 017 Rajasthan, India
Tel No.: 0141-4057171, Fax No. 0141-2750814, E-mail: cs@polywood.org, Website: www.polywood.org

CIN: L29305RJ1992PLC007003

Extract of Consolidated Audited Financial Results for the Quarter & Year ended March 31, 2022.

(X InLakhs, except per share data)

SL. PARTICULARS QUARTERENDED YEARENDED
31.03.2022 | 31.12.2021| 31.03.2021| 31.03.2022/31.03.2021
Audited | Un-Audited| Audited | Audited | Audited
1. | Total Income from Operations 4007.73 | 3409.59 | 3191.68 | 13363.95 | 10643.45
2. | Net Profit for the period 384.46 184.86 272.30 675.92 619.63
(before Tax, Exceptional and/or Extraordinary items)
3. | Net Profit for the period before tax 384.46 184.86 272.30 675.92 619.63
(after Exceptional and/or Extraordinary items)
4. | Net Profit for the period after tax 329.91 135.39 197.50 508.75 447.27
(after Exceptional and/or Extraordinary items)
5. | Total Comprehensive Income for the period 340.67 135.39 211.27 519.51 461.04
6. | Equity Share Capital (face Value of ¥ 10/- each) 1082.42 1082.42 | 1082.42 | 1082.42 | 1082.42
7. | Earnings Per Share (of X 10/- each) 3.05 1.25 1.82 4.70 4.13
1. Basic & Diluted

Notes:

1. These Results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company at their
respective meeting held on 28th May 2022.
2. Information on Standalone Audited Financial Results of the Company is as under:

Jaipur, 28th May 2022

SL. PARTICULARS QUARTERENDED YEARENDED
31.03.2022 | 31.12.2021| 31.03.2021| 31.03.2022|31.03.2021
Audited | Un-Audited| Audited | Audited | Audited
1. | Turnover 2319.51 1866.10 | 1765.48 | 7353.50 | 5513.84
2. | Profit before tax 105.77 61.80 93.19 127.60 101.89
3. | Total Comprehensive Income for the period 84.21 62.00 72.47 108.19 69.90
3

The above is an extract of the detailed format of Audited Quarterly & Yearly Financial Results filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format
of the Audited Quarterly & Yearly Financial Results are available on the Stock Exchange(s) website www.bseindia.com and
on the company's website www.polywood.org.

For Dhabriya Polywood Limited

Sd/-

Digvijay Dhabriya
Managing Director
DIN: 00519946

BEFORE DEBTS RECOVERY TRIBUNAL-lII, DELHI

4th Floor Jeevan Tara Building
Parliament Street, New Delhi-110001

Notice under Section 19(4) of the Recovery of Debts Due to Banks and Financial
institutions Act. 1993 read with Rule 12 & 13 of the Debts Recovery Tribunal
(Procedure Rules) 1993).
In the matter of O.A. NO. 446/2021
ASSET RECONSTRUCTION COMPANY LTD.
Vs

...Applicant

RAMESH BASANDANI ...Defendants
D-1 Sh. Ramesh Basandani, 379, Near Jain Temple, Adarsh Nagar, Jaipur-302004,
Rajasthan. Also at: First Floor, Plot No.E-137, Govindpuri E, Swej Farm, Jaipur-302019.
Also at: Ground Floor, Plot No.E-137, Govindpuri, E, Swej Farm, Jaipur-302019.
Sh. Deepak Basandani, 379, Near Jain Temple, Adarsh Nagar, Jaipur-302004,
Rajasthan. Also at: First Floor, Plot No.E-137, Govindpuri E, Swej Farm, Jaipur-302019.
Also at: Ground Floor, Plot No. E-137, Govindpuri, E, Swej Farm, Jaipur-302019.
Ms. Rajni Basandani, 379, Near Jain Temple, Adarsh Nagar, Jaipur-302004,
Rajasthan. Also at: First Floor, Plot No.E-137, Govindpuri E, Swej Farm, Jaipur-302019.
Also at: Ground Floor, Plot No. E-137, Govindpuri, E, Swej Farm, Jaipur-302019.
JD Distributors, through its Proprietor Ramesh Basandani, Kalyan Mansion Film
Colony, Chaura Rasta, Jaipur-302003, Rajasthan. Also at: First Floor, Plot No.
E-137, Govindpuri E, Swej Farm, Jaipur-302019. Also at: Ground Floor, Plot No.
E-137, Govindpuri, E, Swej Farm, Jaipur-302019.
Ashirwad Medicos, through its Proprietor Ramesh Basandani, Plot No.78, S.R.
Kalla Memorial Gestro, Dwarka Jewellers, S-Scheme, Jaipur, Rajasthan 302001.
Also at: First Floor, Plot No. E-137, Govindpuri E, Swej Farm, Jaipur-302019. Also
at: Ground Floor, Plot No. E-137, Govindpuri, E, Swej Farm, Jaipur-302019
Bajaj Finance Limited, Regd Office at: Akrudi, Pune, Maharashtra, having One of
Its Branch Office at: V-4, Plaza, 1st Floor, KP Block, Behind Hotel City Park,
Pitampura, Delhi-110088.
Whereas the above named applicant has instituted a case against you and where-
as it has been shown to the satisfaction of the Tribunal that it is not possible to serve
you in ordinary way. Therefore, this notice is given by advertisement directing you to
make appearance in this Tribunal 06.07.2022 at 10.30 A.M.
Take notice that in case of your failure to appear on the above mentioned day

before this Tribunal, the case will be heard and decided in your absence.
Due to ongoing Pandemic situation, all the matters will be taken up through Video
Conferencing and for that purpose: -
(i) All the Advocates/Litigants shall download the Cisco Webex application/software;
(ii) Meeting ID and Password for the next date of hearing qua cases to be taken by

Registrar/Recovery Officer-l/and Recovery Officer-II shall be available one day prior

to the next date at DRT Official Portal i.e. drt.gov.in under the Public Notice Head.
(i) In any exigency qua that, the Advocates/Litigants can contact the concerned official

at Ph.N0.23748469.
Given under my hand and seal of this Tribunal on this the 21st day of May 2022.

D-2

D-3

D-4

D-5

D-6

Sd/- By Order of the Tribunal

Jaipur

= AMBTE ) AMBIT FINVEST PRIVATE LIMITED

Corporate Off: Kanakia Wall Street, 5th floor, A 506-510, Andheri-Kurla Road, Andheri East, Mumbai-400093
POSSESSION NOTICE (For Immovable Property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)
Whereas, The undersigned being the Authorized Officer of Ambit Finvest Private Limited
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (2) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice
dated 18/05/2021 calling upon the Borrower(s) PINK CITY LAWAZMA STORE, MAZID
ABDUL RASHEED, YASMIN BEGAM, AYUB ABDUL RASHID, ABDUL RASHID &
WAJID ABDUL RASHID to repay the amount mentioned in the Notice being Rs.
85,95,856/- ( Rupees Eighty Five Lakhs Ninety Five Thousand Eight Hundred Fifty Six
Only) against Loan Account No. JAI000000007724 as on 11/05/2021 and interest
thereon within 60 days from the date of receipt of the said Notice.
The Borrower(s) having failed to repay the amount, Notice is hereby given to the Borrower(s)
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Sub-Section (4) of
Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002
onthis the 26th day of May of the year 2022.
The Borrower(s) in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Ambit Finvest
Private Private Limited for an amount Rs. 85,95,856/- ( Rupees Eighty Five Lakhs Ninety
Five Thousand Eight Hundred Fifty Six Only) as on 11/05/2021 and interest thereon.
The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of the Actin
respect of time available, to redeem the Secured Assets.

Description of Immovable Property: All that piece and parcel of the immoveable
property: SHOWROOM NO. $-3, SCHEME GOVIND PURI EAST, MAIN RAMGRAH
ROAD, JAIPUR, OPP. JODHPUR MISTHAN BHANDAR, JAIPUR, RAJASTHAN- 302
002. The Bounded Of Property as Under: EAST : ROAD NORTH : LANE 10 WIDE
SOUTH : MAIN RAMGRAH ROAD, WEST : SHOW ROOM NO. S. 2.

Place: Jaipur SD/-, Authorised Officer.
Date: 30.05.2022 Ambit Finvest Private Limited

Tome grazfals
POWERGRID

NOTICE

1. The applicant above-named has made an application before the Central Electricity
Regulatory Commission, New Delhi for determination of Transmission Tariff from
DOCO to 31-03-2024 for Assets under “Northern Region System Strengthening-
XL(NRSS-XL)".

2. The beneficiaries for Combined Assets of the above mentioned Transmission
system are: (1) Ajmer Vidyut Vitran Nigam Ltd. (2) Jaipur Vidyut Vitran Nigam Ltd.
(3)Jodhpur Vidyut Vitran Nigam Ltd. (4) Punjab State Power Corporation Limited
(5) Haryana Power Purchase Centre (6) Power Development Deptt., Govt. of Jammu
& Kashmir (7) Uttar Pradesh Power Corporation Ltd. (8) BSES Yamuna Power Ltd.
(9) BSES Rajdhani Power Ltd. (10) Tata Power Delhi Distribution Board
(11) Chandigarh Administration (12) Uttaranchal Power Corporation Ltd. (13) North
Central Railway (14) New Delhi Municipal Council (15) Himachal Pradesh State
Electricity Board (16) Power Transmission Corporation of Uttarakhand Limited
(17) Haryana Vidyut Prasaran Nigam Limited (18) UP Power Transmission
Corporation Limited (19) Essel Saurya Urja Company of Rajasthan Ltd. (20) Azure
Power India Pvt. Ltd. (21) Tata Power Renewable Energy Ltd.

3. Details of tariff: 2019-24 (% in Lakhs)
Asset DOCO | Estimated |2019-20 | 2020-21| 2021-22 | 2022-23 | 2023-24
Completion
Cost

Asset-1 | 03.01.2021 | 2032.08 128.38 | 560.35 | 575.12 | 579.13
(Actual)

Asset-2 | 02.04.2021 | 2266.64 503.38 | 577.12 | 602.08
(Actual)

Asset-3 | 03.08.2021 | 5275.17 609.03 |1016.92|1052.11
(Actual)

Asset-4 | 27.08.2021 | 1246.00 109.69 | 214.39 | 221.75
(Actual)

Asset-5 | 13.11.2021 | 1381.52 79.39 | 226.32 | 234.52
(Actual)

Asset-6 | 30.11.2021 | 2302.02 182.96 | 588.05 | 610.17
(Actual)

Asset-7 | 03.12.2021 | 826.48 38.76 | 135.29 | 143.49
(Actual)

Asset-8 | 02.12.2021 | 766.91 33.72 | 123.87 | 134.98
(Actual)

Asset-9 | 13.12.2021 | 1161.29 50.76 | 192.10 | 203.08
(Actual)

Asset-10 | 22.12.2021 | 2226.30 149.95 | 580.36 | 598.31
(Actual)

Asset-11 | 15.02.2022 | 382.40 868 | 7499 | 80.34
(Anticipated)

Asset-12 | 28.02.2022 | 594.26 10.94 | 132.05 | 140.74
(Anticipated)

Asset-13 | 28.02.2022 | 1833.14 17.18 | 234.63 | 284.16
(Anticipated)

Asset-14 | 29.12.2021 | 1559.83 52.79 | 249.12 | 260.50
(Actual)

Asset-15 | 18.03.2021 | 74347 133.71 | 163.59 | 165.70
(Proposed)

Asset-16 | 19.09.2021 | 697.13 54.40 | 126.48 | 134.77
(Actual)

Asset-17 | 01.03.2022 | 1,591.61 2113 | 268.13 | 271.39
(Anticipated)

Asset-18 | 01.03.2022 | 670.37 991 | 123.84 | 125.12
(Anticipated)

Asset-19 | 02.02.2022 | 1596.44 39.82 | 282.68 | 289.44
(Actual)

Asset-20 | 02.12.2021 | 1610.31 80.43 | 269.28 | 274.08
(Actual)

Asset-21 | 02.11.2021 757.65 4743 | 13211 | 13643
(Actual)

Asset-22 | 10.09.2021 | 128291 110.38 | 223.30 | 226.71
(Actual)

Asset-23 | 08.10.2021 | 1348.07 103.47 | 236.72 | 237.86
(Actual)

Asset-24 | 20.08.2021 | 633.27 74.86 | 142.59 | 148.42
(Proposed)

Asset-25A | 04.08.2020 | 493.93 75.65 | 128.86 | 136.75 | 138.85
(Actual)

Asset-25B| 01.08.2006 | 779.32 133.04 | 194.56 | 197.77 | 200.70
(Re-cap:
04.08.2020)

Asset-26 | 01.04.2021 | 761.86 147.47 | 161.91 | 165.31
(Proposed)

Asset-27 | 01.04.2021 | 2109.57 533.11 | 569.13 | 587.78
(Actual)

Asset-28 | 01.04.2021 | 421.09 112.28 | 115.84 | 117.80
(Proposed)

Asset-29 | 31.08.2021 | 1318.63 119.18 | 225.35 | 231.58
(Actual)

4. A copy of the application made for determination of tariff is posted on the website
of the applicant at www.powergrid.in

5. The suggestions and objections, if any, on the proposals for determination of tariff
contained in the application be filed by any person, including the beneficiary before
the Secretary, Central Electricity Regulatory Commission, 3 and 4" Floor,
Chanderlok Bhawan, 36, Janpath,New Delhi -110001 (or other address where the
office of the Commission is situated), with a copy to the applicant at the address of
its corporate office within 30 days of publication of this notice.

Place: Gurgaon Sd/-
Date: 26.05.2022 Senior General Manager (Commercial)

POWER GRID CORPORATION OF INDIA LIMITED
(A Government of India Enterprise)
Corp. Office : “Saudamini”, Plot No. 2, Sector-29, Gurugram-122001, (Haryana) Tel. : 0124-2571700-719 &
Reg. Office : B-9, Qutab Institutional Area, Katwaria Sarai, New Delhi-110 016. Tel: 011-26560112, 26560121

G/CC/Notice-06/Advt.-10/2022-23 Lagshya

www.powergrid.in, CIN : L40101DL1989G0I038121

A Maharatna PSU
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VLS
. Fax:

VLS FINANCE LIMITED

Regd. Office: 2nd Floor, 13, Sant Nagar, East of Kailash, New Delhi-110065, Ph: 91(11) 46656666
91(11) 46656699, CIN: L65910DL1986PLC023129, Email: vis@vlisfinance.com, Website: www.visfinance.com

STATEMENT OF STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31ST MAR, 2022

by the statutory auditors of the Company.

Place : New Delhi
Date : 28-05-2022

2. The Company has adopted IND AS from 1 April 2019 with effective transition date of 1 April 2018 and accordingly, these financial results together with the results for the comparative reporting period have been prepared in accordance with the recognition and
measurement principles stated therein, as required under section 133 of the Companies Act, 2013 ('the Act’) read with relevant rules issued thereunder and other accounting principles generally accepted in India.
3. The above audited financial results for the Quarter and Year ended 31.03.2022 were approved and taken on record in the Board Meeting held on 28.05.2022 after being reviewed and recommended by the Audit Committee on the same date and have been subjected to audit

4.The figures for the quarter ended 31st March, 2022 are the balancing figures between audited figures in respect of the full financial year and the published year-to-date figures up to third quarter of the relevant financial year.
5. The Board of Directors have recommended dividend of Rs. 1.50 per equity share on Face Value of Rs.10/- per share for the Financial year ended on March 31, 2022 subject to approval of the members at the ensuing Annual General Meeting
6.Previous period figures have been regrouped | reclassified wherever necessary to conform to current period classification.

(Rs.in Lakhs) FORM A
STANDALONE CONSOLIDATED . PUBLIC ANNOUNCEMENT .
Particulars Quarter Ended Year Ended Quarter Ended Year Ended (Regulation 14 of t_he _'”SQ'VG”CV and Bankrupt_cy Board of India
31.03.2022 [ 31.12.2021[31.03.2021 [ 31.03.2022 [31.03.202131.03.2022 [31.12.2021[31.03.2021 [ 31.03.2022 [ 31.03.2021 (Voluntary Liquidation Process) Regulations, 2017)
Audited | Unaudited|  Audited| Audited| Audited| Audited| Unaudited| Audited| Audited| Audited FOR THE ATTENTION OF THE STAKEHOLDERS OF
1 2 3 2 5 6 7 8 g 10 1 R.N.C.COTTON MILLS PRIVATE LIMITED
Revenue from continuing operations 2,983.64 | 10,618.65| 11,178.85| 28,628.73| 21,463.62| 3,116.20| 1,777.46| 11,434.31| 23,234.45| 22,217.80 1. | Name of Corporate Person R.N.C. Cotton Mills Private Limited
Net Profit/(Loss) for the period before tax ( Before Exceptional Items and or Extraordinary items) from continuing operations 2,558.08| 10,143.92| 10,548.68| 26,665.14| 20,182.24| 2,582.46| 1,250.96| 10,730.24| 21,001.94| 20,782.92 2 | Date of Incorooration of Corporate
Net Profit/(Loss) for the period before tax (After Exceptional Items and or Extraordinary items) from continuing operations 2,558.08 | 10,143.92| 10,548.68 | 26,665.14| 20,182.24| 2,582.46| 1,250.96( 10,730.24| 21,001.94| 20,782.92 ’ Person P P May 11, 1990
Net Profit/(Loss) for the period after tax (After Exceptional Items and or Extraordinary items) from continuing operations 2,827.82| 10,431.39| 10,288.19| 25,438.94| 21,582.18| 4,285.76| 1,531.85| 10,475.55| 21,022.45| 22,136.36 - - - - -
~ . : — ——— - 3. | Authority under which Corporate | Registrar of Companies, Jaipur
Net Profit/(Loss) for the period after tax (After Exceptional Items and or Extraordinary items) from discontinuing operations v .
- - - —— — person is in corporated/ registered
Net Profit/(Loss) for the period after tax (After Exceptional Items and or Extraordinary items) from continuing and c - L
discontinuing operations 2,827.82| 10,431.39| 10,288.19| 25438.94| 21,582.18| 4,285.76| 1,531.85| 10,475.55| 21,022.45| 22,136.36 4. Corporate Identity Number/ Limited | J17111RJ1990PTC005412
- - — - - - Liability Identity Number of Corporate
Total Comprehensive Income for the period(Comprising Profit/(Loss) for the period (after tax) and Other Comprehensive Person
Income for the period) (26,785.28) | 28,507.96| 11,892.87| 36,321.37| 46,625.01|(55,643.84)| 41,210.63| 18,061.58 | 54,101.07| 79,208.20 5.| Address of the registered office and| Chak 24 GB Sri Biiay N
Paid Up Equity Share Capital  Face Value Rs.10/- Per Share) 3,878.42| 3,087842| 387842 3,87842| 3,87842| 3,87842| 387842 387842 3.87842| 387842 | ndress ot he reg 1 r Bljay Nagar,
_ - principal office (if any) of Corporate Sriganganagar-335704 Rajasthan
Reserves excluding Revaluation reserves as per Balance Sheet as on March 31, 2022 167,097.53 | 131,356.11 292,653.62 | 239,615.63 person
Earning Per Share ( before Extraordinary items) (of Rs.10/-each) 7 (%) (") (") (") ") P -
Basic (not annualised) (**) 7.31 2698 2661  6580]  5582]  11.09 396]  27.10[ 5437|5726 6. ggf'gf:t‘énpi‘r’g':enceme”t date of| Friday, May 27, 2022
-Diluted (not annualised) (**) 7.31 26.98 26.61 65.80 55.82 11.09 3.96 27.10 54.37 57.26 TN P Add Email Add N T S—— =
; P ] wx *x *x *x *x wx .| Name, Address, Emai ress, lame: Mr. Sandeep Kumar Jain
Earn|qg Per Share ( after Extraordinary IteITlS) (of Rs.10/-each) ") [} ) 7 7 ) Telephone Number and the Address: 24 Ka 1, Near Vidhan Sabha
-Basic (not annualised) (**) 7.31 26.98 26.61 65.80 55.82 11.09 3.96 27.10 54.37 57.26 P Jyoti Nagar. Jaipur-302005, Raiasth
- — Registration Number of the you Nagar, Jalpur » hajasthan
-Diluted (not annualised) (**) 7.31 26.98 26.61 65.80 55.82 11.09 3.96 27.10 54.37 57.26 Liquidator Email: cssandeep@armsandassociates,com
Note: Tel No.: +91-9828050920
1.The above s an extract of the detailed format of Quarterly/Annual Financial Results filed with the stock exchanges under regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 as amended. The full format of Quarterly/Annual financial Registration Number of the Liquidator:
Results are available on the website of the Company (www.vlsfinance.com) and on the website of the stock exchanges viz. BSE Ltd (www.bseindia.com) and the National Stock Exchange of India Ltd.(www.nseindia.com) and the Calcutta Stock Exchange (www.cse- IBBI/IPA-002/IP-N00174/201718-10446
india.com). The specified items of the standard financial results of the Company for the quarter and the year ended March 31, 2022 are given above. 8. | Last Date for Submission of Claims | Saturday, June 25, 2022

By order of the Board
for VLS Finance Limited
S.K. AGARWAL
Managing Director

DIN:00106763 Place: Jaipur

Notice is hereby given that the R.N.C. Cotton Mills Private Limited has
commenced Voluntary Liquidation on Friday, May 27, 2022

The stakeholders of R.N.C. Cotton Mills Private Limited are hereby called
upon to submit a proof of their claims, on or before Saturday, June 25, 2022,
to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by
post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Dated: May 30,2022

Sandeep Kumar Jain (Liquidator)
IBBI/IPA-002/IP-N00174/201718-10446
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R.N.C. COTTON MILLS PRIVATE LIMITED

Regd. Office: Chak 24 GB Sri Bijay Nagar Distt Ganganagar-335704 Rajasthan
Email Id: vyasgirdhar14@gmail.com; Contact No. +91-9314355302

CIN: U17111RJ1990PTC005412

CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTION ALONG WITH THE EXPLANATORY
STATEMENT PASSED AT THE EXTRA ORDINARY GENERAL MEETING OF R.N.C. COTTON
MILLS PRIVATE LIMITED HELD ON FRIDAY, MAY 27, 2022 AT 11:00 AM (IST) HELD AT 62,
ASHA VIHAR, NIRMAN NAGAR, NEAR VISHNU MARRIAGE GARDEN, JAIPUR-302019

'RAJASTHAN

APPROVAL TO VOLQNTARILY LIQUIDATE THE COMPANY

“RESOLVED THAT pursuant to the provisions of the Companiés Act, 2013 read with rules made
thereunder and Section 59 of the Insolvency and Bankruptcy Code, 2016 read with the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017
(including any statutory modification(s) or re-enactment thereof, for the time being in force)
and any other applicable law for the time being in force and subject to such approvals and
consents as may be required in this regard, the consent of the members of the Company be and
is hereby accorded to Voluntarily Liquidate the Company.

RESOLVED FURTHER THAT pursuant to the provisions of Section 59 of the Insolvency and
Bankruptcy Code, 2016 read with Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017 and subject to such approvals and consents as may be
required in this regard, Mr. Sandeep Kumar Jain, who is registered as an Insolvency Professional
with the Insolvency and Bankruptcy Board of India with IP Registration Number: IBBI/IPA-
002/IP-N00174/201718-10446, be and is hereby appointed to act as the Liquidator of the
Company for the purpose of Voluntary Liquidation of the Company at a remuneration of Rs.
1,50,000/- (Rupees One Lakh Fifty Thousand Only) and any other out of pocket expenses as may
be incurred to liquidate the Company. :

RESOLVED FURTHER THAT the Board be and is.hereby authorized to complete all necessary
formalities including finalization of the books of accounts and submission of necessary
documents with the statutory authorities and to do such other acts, deeds and things as may be
considered necessary or expedient for voluntary liquidation of the Company."

RELATIVE EXPLANATORY STATEMENT PURSUANT TO SECTION 102 OF THE COMPANIES
ACT, 2013 ‘ '

The Board of Directors of the Company at its meeting held on April 09, 2022 approved the
initiation of the process of Voluntary Liquidation of the Company.

The Company was formed with the objects of carrying on the business of processors, spinners,
manufacturers, etc. of any fibrous or textile material and to act as planters, agriculturalists and
farmers and engage in the business of grinding, extracting and refining of the agricultural
products and to act as clearing and forwarding agent for the import an export of products. The
Board of Directors is of opinion to discontinue the business of the company, and to voluntary
liquidate the company and distribute the proceeds to the members.

The voluntary liquidation shall be effected in accordance with provisions of Section 59 of
Insolvency and Bankruptcy Code, 2016 read with the Insolvency and Bankruptcy Board of India

X 1 C’u/’




R.N.C. COTTON MILLS PRIVATE LIMITED
Regd. Office: Chak 24 GB Sri Bijay Nagar Distt Ganganagar-335704 Rajasthan
Email Id: vyasgirdhar14@gmail.com; Contact No. +91-9314355302
CIN: U17111RJ1990PTC005412 .

(Voluntary Liquidation Process) Regulations, 2017 and any other applicable provisions of the
Companies Act, 2013. Approval of the shareholders for voluntary liquidation is required and
hence the said resolutionis proposed to be passed as a Special Resolution.

In accordance with the provisions of the Insolvency and Bankruptcy Code, 2016, it is proposed
to appoint Mr. Sandeep Kumar Jain, as the Liquidator for the process of voluntary liquidation at
such remuneration as provided in the proposed resolution.

The Board recommends the resolution as set out at agenda Item no.1 of the accompanying
notice for the members’ consideration and approval.

None of the Directors, Key Managerial Persons of the Company and/or their respective relatives
shall be considered to be concerned or interested in the proposed Special Resolution except to
the extent of their respective shareholding in the Company.

//CERTIFIED TRUE COPY //

for RN.C. Cotton Mills Private Limited

~
:t"c,f/
-

Sudhir Chowdhary

DIN: 00932648

Director :

R/o0.: 62, Asha Vihar, Nirman Nagar,

Near Vishnu Marriage Garden, Jaipur- 302019 Rajasthan




